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Tribunal has no

rder datad 1e43.05

None appear s for the applicant when
called and nor the applicant is present in
person, However Mr.R.Co,Rath,ld.Standing

Counsel Respondents 1s present

~e
Pl
ot

we have heard the

the Respondents on the goound of jurisdicti

They have sutmitted in their counter that

the applicant 1s presently working at Visakl

On‘l*,

patnam, that the cause of action arosefat =«

.

7isakhapatnam. Ahd,therefore, the applicant
, - .

could not have.right to challenge the same

be fore this Tribunal,

that this

jurisdiction to entertain |

and adjudicate the cause of action which \
arose at Visakhapatnam for lack of territoe
rial jurisdiction under Rule=8, sub-Rule (1}
of the CAT (procedure)Rules-1987,
No rejodnder has been filed by the
applicant to the counter,
grantzd time to
order of the lawzima Court
thersafter the matter was listed in the

Lawgima Court several times but neither the
rejoinder was filed nor the applicant appes
ed before the Court. In the said circum-

stahe=s, we held that the jurisdiction

;

question raised by the Respondentshas remai
!

ed unchallenged, We also find from the

ca use title that the applicant himself has

3

declared that he is working as Junior Clerk
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at Locoshed, under the Divisional Railway
Manager, South Eastern Railway, Visakhapatnam,
In the said circudstances there is mo doubt
that we lack the jurisdiction to hear this
case,

Accordingly this 0,A, is disposed of

on the ground of maintainability,




